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LEGISLATIVE ASSEMBLY. 
WedneBday, 22nd F'ebruaty, 1928. 

,; 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

BILL PASSED BY THE COUNCIL OF STATE LAID ON THE TABLE. 

Secretary of the Assembly: Sir, in accordance with RQle'2i:of the 
Indian Legislative Rules I lay on the table the Bill further.j;o amendtbe 
Indian Securities Act. 1920, for a certain purpose, which was ,passed by 
the Council of State at its meeting of the 21st February, 1928.. :. 

THE RAILWAY BUDGET-GENERAL DISCUSSION. 
Mr. president: The House will now take up general discussion of the 

Railway Budget. As there is .only one day allotted for the general dis-
cussion of the Railway Budget. I propose to fix the time- limit and that 
will be 15 minutes for every speech. 

)(r. H. G. Cocke (Bombay: European): Sir, there bas not been a. great 
deal of time for us to examine the very voluminous figures and statements 
made in connection with the Railway Budget this year. We had it on 
Monciay morning and. here we are on Wednesday morning expected to 
have learnt it by heart or at any rate to have studied it sufficiently to 
-enable us to criticise. However, while the Indian Navy was being tor-
pedoed yesterday, I was busily engaged in looking through the figures in 
connection with the Railways I am reminded by Mr. Parsons that all 
these papers were before me earlier a.ndI must admit that as "a mem,ber 
of the Railway Finance Committee, .I had the privilege of being in posses-
sion of the facts and figures ata much earlier date, :but I am afraid I was 
not sufficiently conVtrsant with them to enable me to listen with grea.t 
attention to the debate yesterday. I feel it is given to few Railway Mem-
bers in their maiden budget speech to have to deal with 81!ch very satis-
factory figures as were dealt with on Monday, and I extend my hearty 
congratulations to the Honourable Member for the facts and figures he 
'"as abk to produce. I know he will take comparatively little credit for 
these results. They are the result of many years of very hard work on 
the part of every o~e connected with the railway. administration, from Sir 
Charles Innes down,,-ards. But. I hope that dunng the five years of the 
present Member we may see still greater progress, and when his successor 
comes to make his maiden speech, I hope that he will have as good a 
Budget to present as the Honourable Member had on Monday last. 

It is very difficult to know, Sir, wha.t to. criticise in this Budget. I 
turn first to the question of Claims. O~e cannot d.) anything ~utcongrlil
tulate the adminilltration on the extraordmary way the figures ill connoo-
tion with claims have Come IIDwn born 120 lakhs 5 yea.rs ago to 15 lakhs 

( 629 ) .l 
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to-day. The only criticism one .could make ~  why did it not happen 
earlier? It is rather remarkable that the claIms figure can be brought 
down from 120 lakhs in the fourse of 5 years to 15 lakhs, and ~ne is rather 
apt to criticise by asking why, five :years ago, the figures f0r claIms stocd. at 
120 lakhs. I should be told no doubt that steps have been taken durmg 
the last five years in connection with the lighting of yards, the develop-
ment of the Watch lind Ward staff and the fencing of yards and that the 
matter has been remedied in that way, but of course, at some expense. 
We are not told what the cost to bring about this reduction has been. No 
doubt, it must be a fairly large figure. However, it is very satisfactory 
that these claims have been reduced so substantially. 

Another point of a similar nature is in connection with Repairs ana 
Maintenance. The cost of repairs has come down in a very extraordinary 
way but I am sure we have not yet reached the end. Take,. for in ~ nce  
the North Western Railway. The average ccst of a locomotive repair, we 
are told, has been reduced from Rs. 14,011 to Rs. 11,612 in one year. 
There, again, one is lather tempted to say that, although it is a matter for 
congratulation that this lower  figure has been reached, . it ~ oul  have 
been reached earlier, The whole process of the modernIzatIOn of work-
shops ill, I think, almost in its infancy in India to-day. We see in the 
Budget, for in&tance, that six big schemes are in progress of completion. 
One is on the Bombay, Baroda and Central India Railway, one on the 
Eastern Bengal Railway, two on the East Indian Railway, one on the 
Madras and Southern Mahratta Railway and one on the South Indian 
Railway. When that workshop modernization is complete, it will save 
thiscQuntry crore!; o~ rupees. Of that I have not the least doubt. We 
are greatly indebted to the Raven Committee, however, for what they did 
and particularly to Mr. Wrench who has rendered great services to the 
railw!l.Y administration" servicefl which will re-act for very many years ro 
come. (Applause.) 

, The next point which one might refer to is the question of New 
Construction. Again, I will speak in the same strain and say that, while 
it is a matter of considerable congratulation that satisfactory development 
has occurred in the last three years, looking back one, rather criticises the 
fact that that development did not take place earlier. It will be noticed 
that On the State Railways the new mileage opened in the three years 
en in~ 1925-26 was only 469 miles whereas in the last three years, taking 
the Budget year 1928-29 as one year, it is anticipated that the total will 
reach 2,095 niiles. We have not yet arrived at the thousand miles per-
annum which were predicted last year by Sir Clement Hindley, but, at 
any rate, very satisfactory progress has been made. In that connection, 
the House is no doubt aware that railway administrations have in the last 
few years been told to go ahead and spend all they possibly could. The 
Directors at Simla and Delhi have· said that they 'were perlectiv certain 
that Jheir railway managers would not spend the sums that thev (the 
managers) thought t,hey could. The Railway Board, therefore, made a 
l l~  cut, from the total but they did 'not prevent anv individual railwav-
~ ini tr t~on from spending what they thought they could spend. Weli, 
SIr, the RlPoIlwa.v Board-scored oft-the iildividuaimilway managers fur'thTee-
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0.1" four years. and this year. the railway managers have scored .off substan-
tIally the RaIlway Board WIth the result that the amount which the rail-
way administrations said t.hey might spend, the administrations found they 
eould actually spend and It was a great surprise to the Railway Board. 

:Mr. A.  A. L. ParsODS (Financial Commissioner, Railways): Question. 

Mr. H: ~  Cocke: It may not have been a surprise to every one but at 
any rate It IS an open secret that attempts had to be made to curtail to 
some exte.nt the expen.diture in hand. That is not sound business. If you 
are dpendmg a lakh of rupees a month on a certain project  and if late in 
the year, you are suddenly told to reduce that amount to Rs. 25,000 a 
month, that is certainly bad business and results in waste. I hope that 
state of things will not happen again. I know it for a fact that some of 
the railway manage!'S were placed in a very difficult position towards the 
end vf the year by having to reduce their expenditure substantially although 
they had been given to understand that they could go ahead and spend 
all that they were possibly able to spend. 

Speaking as one from Bombay, I notice that the Bombay-Sind and the 
.Karachi-Agra proposed railways are referred to in the annual reports_ 
I don't think those two propositions are receiving-I don't say 
sympathy, but anyhow much financial support from the Railway Board, 
because it is feared that they will not pay. Naturally the Railway Board 
cannot sanction big schemes unless they have reasonable belief that the 
proposals will result in financial success. At the same time I think with 
an important communication like the Karachi-Agra communication, a 
certain amount of financial courage is required, and even if a line like that; 
does not seem likely to pay for the first few years, it may be that it would. 
be sound policy to start that communication well in advance of the time· 
when it is likely to pay. It is bound to come, and it has been pressed 
very hard by the Karachi Chamber and other bodies interested, and I 
believe an officer has been on special duty going into the possibilities of 
the success of that line, and I hope that the Railway Board will not look 
at the figures too strictly but will have a little imagination in the matter. 

We always hear the subject of Indianisation mentioned when this: 
Railway Budget is under discussion. I notice with satisfaction several 
points in connection with that matter, for example, as regards staff' 
quarters, which is to some extent a matter bound up with Indianisation, 
in that it gives greater facilities and amenities to the Indian staff, I notice 
that the additional sum to be spent in 1928-29 amounts to fifty-one lakhs 
of rupees. That is a very satisfactory feature. As regards actual lib£{, 
I see from the Railway Report that in regard to the European staff there 
is a reduction of 5 in 1926-27, whereas the Indian staff snows an increase 
of 13,000. Some increase is of COUl'Se naturally expected owing to the 
new lInes opened, bu'; at any rate it should be a matter of satisfaction, r 
think to manv Honourable Members in this House, that whereas the 
European staff'has been staticnary, taking the staff as a whole, the Indian 
staff shows an increalle of 13,000. 

On the lIubject.of OveTcTowding ~e have hea.rd a go~  ~ l in.past y'ears, 
and I should be interested to hear m the course of .his dlBcussion to what 
extent the evil still remains. Very large amounts have been spent on 
new c rri~e  in the course of the last few years, and I believe the evil is 
v.ery largely in .course of being remedied. There iF no excuse now for the 

A 2 
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'Railway Board in a matter of that sort. There are ample funds, and the 
railways are remunerative, therefore it is unreasonable to run trains over-
<lrowded, when by duplicating those trains people can travel in 0. fair 
measure of comfort. I yield to none in my admiration of the third class 
passenger, and I am in sympathy with what he has .gone through in the 
past, and no one on these benches is going to grudge the amount spent 
on amenities for Indian passengers. 

In conclusion I would like to say that I think the railway administra-
tion as a whole reflects very great credit on every one concerned. It is 
in the first instance probably indebted to the Acworth Committee. That 
initiated the post-wt!r railway reforms. Following that, we had the Re-
'trenchmentCommittee, which also undoubtedly advanced matters, and 
then we had the scheme for the separation of railway finance from general 
finance, which I regard as one of the most imccessful things which has 
been achieved since I have been eonnected with this House. The separa-
tion of railway finance from general finance has stopped} that .porrible 
mix-up of general and railway figures and Budgets. Railways have built 
up substantial reserves, and they are run much more on the lines of busi-
ness concerns than was possible in the past. 

As regards the reductions made in fares and freights as a result of the 
prosperous Budget which we have had presented to us, I congratulate the 
Honourable Member on the selection he has made. Some might consider 
that third class farea have received too much attention. When I sav tnat, 
I rlo not mean that third class passengers are not entitled to relief: But 
what I really mean to question is, whether the money spent in that direc-
tion might not ha.ve reacted more to the benefit of the poor man-whether 
he might not have been really better off-by reducing some other items 
of freight. After all, there are thousands of people who never travel in 
railway trains, and thousands more who do only one journey a year. 
Whereas by reducing the cost of transit of certain articles, you will pro-
bably get the ene i~ more home. to the poor man. 

I have nothing more to say. I think the Budget an excellent one and 
llOpe we may have many more in times to come. 

lIi. 11. C. XeJkar (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I would like to congratulate sincerely the Railway Member 
· .on the Railway Budget statement that he has presented to us. I think 
it 'is characterised in the first place by il. remarkable lucidity and simpli-
dty, which has made it possible for Q layman like myself to understand 
the statement. Secondly. it is characteri"ed by a sense of justice, in 
· the sense that he has given everyone his due. He has given what was 
due to his predecessors. to his colleagues, to his collabora.tors and co-
'workers, and to the Legislative Assembly also. It is also marked by a 
'graceful sense' of modesty, which affords a striking contrast with our past 
€xperience. (Loud laughter.) I mean it in this way, Sir, that he has 
tried .to ~ count _ the good, work which, he has himsel£ been table to do 
'during the past., year; .alleging,it i~ reason that progress had already 
been ~e which helped to bring about those. good results in administra-
· tiv.e . matters, . .and.. L ~ reminded. of the .saying tha.t " one man sows and 
, sn<;lther r~  At. Mr. Qocke bas. p()inted out ..• his succes,SOrs will rea.p 
the advantages whIch the present Commerce Member himself will have 
C ~  
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sown during the next five years. Mr. Cocke has said that those who 
were itne~ ing and watching the torpedoing of the-IndiJan Navy yesterday 
had lIttle time to attend to the railway statement. It follows necessarily 
that .those who were busy in torpedoing the Navy had still less time; but 
makmg such use of our time I1S' we could., We have devoted a. 1ittle 
attention tG the Railway Budget statement and.ls an analysis of that 
I arrive at the following results . 

. In the first place we must all congratulate ourselves that the gloomy 
forecast foreshadowed to a, cerain extent last year has not been realised 
notwithstanding the floods and other calamities which overcame the 
administration. But rin this hopeful and happy situation there are certain 
factors which we must separate, one from the other. First of all there 
are factors which were beyond the control of the Railway Board and 
under that heading I may mention first the monsoon, which is Ialways a 
puzzling factor, but which, when it is on its good behaviour, is a blessing 
to all of u~  high and low, Government and its subjec·s as welL Then 
there is the patronage of the passenger world, which of course jg not 
under the control of the Railway Department, but if it is on an increasing 
scale is a welcome windf·all. Then there ~  the maintenance of the 
exchange ratio. But this of course has r,ot two sides. One &spect of 
it is that it necessarily leads to saving on the cost of the imported rai'lway 
material from England, and we all know that 80 per cent. cf the expendi-
ture on railway works comes under the head of materials imported from 
abroa.d. So. t'he new exchange ratio must ha.ve necessarily helped the 
Railway Department a good dea'!. But I would point out that as agains4; 
this there is a debit also in that the benefit of the new r:atio was secured 
at the reduction of the inland rupee value of the earnings of the employes 
of the Railway Department. 

Then I turn to the factors which may be saidtu be under tne control 
of the Railway Department itself. First of all, there is the economy in 
fuel which has been referred to in the statement. Then there is the 
larger mobility of rolling stook. Then there is the reduction in the work-
ing expenses and better methods of workshop operations. These to my 
mind stand out I\S the prominent factors under the ~ntrol of the 
jlepartment. 

Then there are certain factors which are the result of co-operation; they 
cannot be baid exactly to be under the contrql either of the RailW3Y Depart-
ment or outside it, but for which the credit. may be shared by the Rail-
way Department and the Assembly together.. First of all, there is the 
separation of the railwtay from the general finances in which both of us 
co-operated, namely, the Assembly on the one side and the Railway 
Department on the other; and as the Railway Memoer blas ~en good 
enough to state, he has received co-operation uniformly from the Railway 
Finance Committee as well as this Assembly, which sBllctioned many 
constructive works that were good for the conntry. I am glad t() 
observe in this connection that the RailW'8y Member has given full credit 
to the Members of the Assembly for·theirco-operation; undo in doing so 
he has adudted ths.t even we laymen ()ll this side of the House can make. 
constructive suggestions which are wise in t ~ir own ~  This ~ 
si0n' of the Rililwav Member has the result, 1I'. my oPlDlon, of tonmg 
OO\\"1l tne high ~ n  o e e~  . 
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With regard to the reforms actually achieved, the foremost place of 
"Course is given to the reduction of railway rates in favour of thl:rd dass 
passengers. Mr. Cocke said that too much attention was given. to the 
reduction of railway fares for third class passengers; but I thmk the 
exact contrary is the case. I have taken the figures for 1910 and ]926 
.and a little c1dculation shows the following re ult~  so far as I have been 
able to JudO'e them. In 1910 the number of first class passengers was 
7 lakhs; in °1926 it was 10 lakhs-the percentage of increase being-148. 
The earning per head in 1910 was Rs. 8-9, in 1926 it was Rs. 11-10. 
the ratio of increase being 35. The total earnings from first class 
passengers in 1910 was Rs. 59 lakhs; in 1926 they were Us. 118 lakhs or 
:an increase of 200 per cent. as against. 148 per cent. A similar calcula-
·tion for second class passengers shows that the percentage .of increa'36 in 
the number of passengers has been 375. and in the total earnings 243; 
while the earning per head has fallen from Rs. 2-14 to Rs. 1-14 .. If 
I am right in that calculation, there is a distinct faU in the earnings 
from second class passengers. 

Now, taking the third class percentages, the 'increase in the number 
of passengers, as between 1910 and 1926, has been 183 per cent., and 
the percentage of increase in earnings has been 242; the rise in the 
ratio between these two percentages is 32; and the earning per head of 
third class passenger has increased from 7 nn~ to 9 annas, or a rise 
of 28 per cent. You will therefore see that while there is a slight rise 
in the ratio of earnings from the first class passenger and a rise in the 
revenue from the third class passenger, the man who has benefited most 
at the cost of perhaps both these is the second class passenger. So it 
will be seen that really the third class passenger has not benefited as 
much as he ought to have done. 

Then there is one more thing which occurs to me and it is this: the 
reduction in fares for third class paBilengers begins only at the 51st mile; 
but when previous reductions were made in the first and second class 
rates, the reduction took effect from the very first mile, if I am right 
in making that statement. Now, what is the case about the third class 
passenger ordillarily? These people do' not travel great distances as a 
rule; they travel small distances from their homes and their journeys 
in very many eases do not extend beyond 50 miles. That means that 
these people who undertake only small journeys roubd about their villages 
O'r 'within their own district, will not be entitled tc. t,he benefit of the 
reduction from the 51st mile. Now, of course I do not want to say that 
not a single third class passenger will derive that benefit, though on an 
average the length of journey which a third class passenger undertakes 
is necessarily within 50 mnes. There are third class passengers who 
journey long distances-say between· Calcutta and Bombay or Bombay 
and Delhi--occasionallv; and of course some benefit will accrue to them 
in the Rgwegate no doubt; but I have point.ed out the special aspect of 
the reduction and I do say tliat the reductton of fares f.or third class 
passengers has notJ rec~ e  as much attention as it should have done. 

Then with ·regard to the reforms to be achieved, I should have certainly 
expected from t,he Honourable Member a sort of programme which he 
has got in view; and I did expect that notwithstanding the sense of his 
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:modesty of which I am a\\1are, and even in spite of. the line of poetry 

with which he ends li:s statement, I know that a knight ought not to 
hoast when he puts on his armour bllt. when he puts it off; but certainly 
he could make a ~ogr e and a statement of policy; that certainly 
would not be boastmg. I should howe expected him to indicate io us 
the lines on which he proposes to make progress in the administration 
~n the next four years. If I may ~ a layman be allowed to indicate 
Just a few heads in regard to which we expect reforms at the hands of 
the Railway Member in the next five years, I shall advert to them as 
briefly las I can. First of aU, there is the question of Indi;UJisation. 
I :am aware of what has been said in the statement about Ind'!IUlisatiun, 
but we want Indianisation not only because it is just to Indiant; that 
they should occupy the highest places, but it also leads to economy. 
I want it from a practical point of view. Take the Tata Construct inn 
Company. They carry on thEfr work without employing a single European 
land I do not really see why the Railway ,Department should not be 
able to carry out its work without employing Europeans. I notice the 
?eduction that has been effected in the import of temporary engineers 
from England. But these temporary engineers will have become per-
manent I suppose and they will take a senior rank to Indi!an engineers. 
Then again the standard of economy set up has yet. to be reached. 'rhen 
there is the question of greater production of railway m.aterial in India 
about wh:ch no reference is contained in the Railw:ay Bl1dget statement. 
Then there is the reduction in extravagance on the layout and remodel-
ling of yards. It strikes a layman like myself that extrRvagance of 
-expenditure is incurred in the matter of remodelling stations and yards 
-and specific cases have yet to be proved in which direct actual benefits 
have accrued to the ra.ilway finances as a. result of the remodelling of 
yards and stations. Then there is the question of the better treatment 
-of employees. The Railway Member has been good enough to acknow-
ledge the services of the officers but I am sorry he has forgotten the men. 
I am not unmindfui of what he has done in the matter of the Kharagpur 
·strike. I am always ready to acknowledge his noble impulses, but I 
flhould certainly have expected from him a good word for the working 
people, when he has referred to the work of their officers. Then, lastly, 
there is the qU€stion of the compensation and amends that 11re yet to 
be maae to the general revenues from the Railway Department on account 
·of the 10sse;; that have alreadv been incurred on t~ teg ic and other linel'! 
and from the guarantee system. Enormous !osses have alreadv heeD 
'Caused to the State and I think we must look to the Railway Depa.rt-
'ment to make p'ood the losf! in c()Urfle of time. There al'e of cou'rse differ-
~nce  . of practice prevailing in this respect. Germany I run told derives 
-about 34 millions every year from the railwav revenue to t-he State. On 
the other hand in it ~rl n  not a single pie is contributed by the rail-
wav revenues to the State. Rut of course reasmis varv. Here we 
occ'upv a middle position. and I do make a' claim on behalf of thE' generat 
revenues that the Railwav Department Wl'ill be able, at the time of th8 
next settlement of our mutual relations, to contribute a greater. share to 
the general revenue. 

Mr .•. s. Sesha Ayyaugar (Madura and Ramnud rum Tinnevelly: Non-
Muhammadan Rural): Sir. within the short time a.t my i ~  -sha11 
1:rlefly bring to ~ e att£mtion of the House fr,ur important points. . At 
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the very outset I am rather handicapped very much by the unreality of the 
?gures that we have to deal with. In the reec~ of the Railway e er~ 
ill paragraph 3 he has referred to the fact that his predecessor Sir Charles 
Innes anticipated that the surplus of receipts for 1926-27 would not be 
sufficient to pay the railway contribution to the general revenues and that 
it would, be necessary therefore to draw 7 lakhs of rupees from the reserve 
to make good the deficiency. Actually he found in working out the actuals-
for 1926-27. that the surplus was higher than the estimate by about Ii 
crores and the reserve was increased by that amount. So ,far as the next 
financial year 1927-28 is concerned, Honouracle Members of this House are 
aware that there are three different stages when the accounts are made up. 
We have got the budget estimate. We guessed into the future for 1927-
28, as we did last yeail"; and then within three months before the expiry 
of the fin9.ncial year we have got another revised estimate, taking into-
account not the important months, January, February and March, which 
occur during the end of that year; and this is the revised estimate for 
1927-28. So far as 1927-28 is concerned, I find the difference between the 
revised estimate and the budget estimate to be 31 c,rores roughly, and 
then as regards the net receipts there is a difference of '3 crores and 67 
lakhs; ,and even making allowance for all these deductions and other thingsr 
even under the last heading, total receipts, we find a difference of 3 crore&-
98 lakhs or nearly 4 crores. If a difference of as much as 4 crores of rupees 
can occur between the budget estimate and the revised estimate for Iii 
year, then I ask seriously, what is the use of these figures? That is why 
I said at the outset that there is an unreality in dealing with these unreal 
figures as I would call them; and SQ far as 1928-29 is con'?6rned, Sir George-
Rainy admitted the other day that it is largely guess work again. So that 
I would invite the attention of the House to the serious initi.al difficulty 
which a layman like myself may find at the outset. Is there really no· 
way out of this difficulty? Cannot the House see its way to fix the 
time of the Budget in such away that we can take into account these-
three important months, January, Fel:ruary and March, so that we can· 
get the actual figures which will not very much differ from the budget-
estimates or even the revised estimates. Another suggestion that occurs 
to me is this. On page 7 you have got the payment of interest on strategic 
lines amounting to 1 crore 35 lakhs; and then there is the loss in working 
which inevitacly occurs year after year. So far as this revised estimate for 
1927-28 is concerned we have got the deficit of 30 lRkhs 84 thousand and 
thenunde.r the miscellaneous head we have got a few lakhs which makes 
a total of 1 crore 67 lakhs which has to be deducted from the general surpluS' 
revenues of the railway budget. Now, Sir, the inclusion of strategic lines 
in the Railway Budget is a double wrong. In the first place, it certainly 
makes us lose the benefit of the otherwise large surplus. Year after 
yea.r more capital is sunk and the interest charges increase. What are-
these strategic lines after all? They are simply military fortifications. 
Though they may be technically railways, thev are virtually ilit~r  

fortifications. Then, whv not take them to the General Budget and bnng 
them under military expenditure? That would te the most appropriate 
thing to do. By omitting to do it. the ll'resent rr n~e ent not only 
deprives us of the benefit of the large sUl"J)luswe are. entItled to get from 
the -WOl"king of Commercial lines but it allloen3bles the Finance Member 
to present his militwycharges ataomething much lower than what they 



TID BAILWAY BtJDGlIT--GDJIBAL J)ISOU88IOlf. 631 

really are, taking into account the strategic lines as well. The Honourable 
Sir George Rainy said the other day that he would certainly consider 
favourably the proposal to re-examine the convention of 1924 by which 
rail.way finances were 8eparated from gener,al finances. These two things 
which ~cur to me at. first sight afford sufficient reason for us to get an 
opportumty to reconslder the 8IlTangements regarding the separation of 
railway from general finance. 

Then, in t~e third place, I would refer to the reduction of fares. My 
HonouraHe frlends Mr. Cocke and Mr. Kelkar referred to this matter 
with some oun~ of satisfaction. I do not say I am myself not satisfied 
to the extent whICh the reduction deserves, but, on looking at it more 
closely, I find. tha,t the hardship of high fares has not really diminished 
to any appreCIable degree. In the first place, as my Honourable friend 
M.r. Kelkar said, it operates only beyond the 50th mile; he also said 
that the average mileage travelled by the average third class passenger is 
less than 50 miles; the correct figure however is 33' 3 miles. And if that 
is the average mileage which a third class passenger travels, what is the' 
utility of making a reduction in fares for journeys beyond 50 miles? The 
position of the average third class passenger is not improved by this 
reduction. The Honourable Mr. Parsons in paragraph 15 of his Explanatory 
Memorandum has drawn the attention of this House to the benefits of this 
Feduction by saying that the third class passenger from Bombay to Delhi 
will pay Rs. ]3-12-0 instead of H'!. 16-2-0; and if he goel'! on t.o Karachi he 
will have to pay Rs. 2-4-0 less; while the pilgrim from Bengal will ~ able to 
'visit Hardw8i1" at a lesser cost and the Pathan visiting Calcutta will be able 
to return to his native home for Rs. 13-4-0 instead of Rs. 16-5-0. In the 
first place I find the figures nere are 'wrong. He has said that the third 
class fare from Bombay to Delhi will be Rs. 13-2-0 instead of 16-2-0. I 
find from the January number of the Indian Bradshaw' that· the figure 
Ra. 16-2-0 is ~ong  because the third class fare I:y mail train is Rs. 15-1-0 
and by the ordinary trains is Rs. 14-12-0; both of which are less than 
J;{.s. 16-2-0, the figure put down in the Explanatory Memorandum. No. 
doubt there is some slight gain in those journeys, but may I ask him what 
would be the fate of a pilgrim from ~l i to .Rameshwar? "L'nder the ne.w 
dispensation, no doubt, while ,on the. Journey to ~o ~ ec ~ e he will 
1:e travelling on the East IndIan Railwa,y-he ll~ gam s?methmg by the 
reduction of fares. But from Howrah to Waltarr, a dlstance of about 
500 miles, he will have to travel by the Bengal Na.gpur il~  from 
Walter to Madras by the Madras and Southern Mahratta Rallway and 
frOm Madras onwards by the South Indian Railway, the total distance on 
the two latter Railways being ab?ut 1,000 miles. Now all these. are 
State lines but managed by Compames and the rates onaH Company hnes' 
have l:een left lmtouched. So that while he win gr.in Rs. 2-2-0 on t~e 
journey from' Delhi to HOWll'ah. over the remaining 1,500 miles of hls' 
journey there is no reduction whatever. The H01.lourable Mr. Parsons' 
says in the opening sentence of p.aragraph 15 of tbe Explanatory Memo-

randum: 

"First of all we propose to reduce third class ~e  part,icularly f?r lon«" distances, 
on the East Indian. North Western and Great IndIan Pemnsula Ratlways. 

But the fact ill that for this long journey ~c  I have. mentioned of 
nearly 2;500 miles the third class passengers stand practlCally unaffected' 
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by this so-called reduction. I submit therefore that unless a.t the same 
time the Company-managed Railways also are made to reduce their rates 
there is absolutely no appreciable ,advantage to the third class passenger 
at aU. Apart from this, there is the fact that there are comparatively 
'few 13ssengers who travel these long distances for which the reduction 
is operative. Then the Honourable Sir George Rainy said that the present 
reduced rates compare very favourably with the pre-war rates. May I 
remind him of the Priestly report published in 1903? That was 
about 10 years previous to the War. In that report he compared the 
passenger fares obtaining for thiird class travelling on the Indian Railways 
with the fares which our American colleague paid on American Railways. 
He compared the third class fare paid in America, i.e., U'88pies per mile 
and in India, i.e., 2''33 pies per mile in relation to the daily wage of the 
American working man which is Rs. 3-14-6 per day .as compared with the 
wage of the Indian laboUJrer, which varies from Rs. 3-12-0 to Rs. 7-&-0 
a month and showed that the fare in America was much lower, because 
with one day's wages the American labour can travel 63 miles while his 
Indian contemporary can do only 10 miles. He proved that the chea.pest fares 
-obtained in America among the countries of the west. Therefore third 
class rates even at the figure of 2'3 pies per mile were certainly higher 
in India than in America, and the announcement made by the Honour-
at:lf'l the Commerce Member the other day does not take us much further 
than that figure which was taken as the point of comparison between f,he 
Indian third class passenger in 1903 and the American third class PBS-' 
senger. Then, fourthly, the HonoUJl'able the Commerce Member said 
that there has been a reduction in fi'eights so far as kerosene, manure. oil 
6lIkes, etc., are concerned. In the opening sentence of par.a.graph 13 of 
his speech he said: ' 

"In the case of goods rates, we propose four reductions which should be of subs-
tantial benefit to the poorer classes and to the agriculturist." 

Now I would ask the House to say whether these reductions will work 
to the benefit of the agriculturist. So far as kerosene is concerned the 
House knows that kerosene is imported mainly from the United States 
of America. The yearly v.alue of these imports is about 3i crores of rupees. 
Now, so far as the importers of this kerosene are concerned they will un-
doubtedly have the benefit of the reduction of treight, cut what guarantee 
is there that that reduction will find reflection in the price paid by the 
·consumer. So [ar as oil cakes are concerned they come mostly from 
Ceylon and the Straits Settlement and the bulk is small. As regards 
artificial and other manures, which have hen ordered to be separa,tely 
recorded since 1926-27, they come to us free of duty ,and the total value 
of imported manures is about 25 lakhs or so. No doubt this reduction will 
facilitate the movement of these manures; but again what guarantee is. 
there that the consumer will pay a reduced p,rice therefor? There Me 
only two other items, petrol and motors. 

JIr. Plesident: Order, order. Sir Purshotamdas Tbakurdas. 
Sir Purshota.mcias 'l'hakurdas (Indian Merchants' Chamber: Indian 

Commerce): Sir, it is hardly necessary for me to say that we on this side 
-of the House congratulate the Honourable the Commerce Member on the 
Budget that he has presented. It is scmewhat sad that Sir· Charles Innes 
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is not here this year to take his lion's share of the congratulations on the 
present occasion. I believe, Sir, that those who criticize when things do 
not work Up to their expectations should be amongst the ,first ones to 
mark their appreciation when satisfactory results are available. (Applause.) 
As one of those who in the past few years had to say some hard and un-
pleasant things to the Hailway Department, I therefore hasten with my 
!humble share of congratulations on the Budget that is now. before the 
House. (Hear, hear.) 

Sir George Rainy, Sir, said that he has formed several convictions 
'since he took charge of his office and one of those was, as given out in 
his speech, that the separation of the Railway Budget from the General 
Budget of the country has been in the country's interests. I have no 
,doubt, Sir, that that conviction of his is absolutely correct, and I hope 
that when he has had the accounting system, which is now under review 
boy the Railway Department, thoroughly examined, and when he is able 
to put his recommendations in connection with accounts before the House. 
:and a review is made of the convention which has been agreed to by this 
.Assembly regarding the separation of the Budget, we may wllnt a few 
changes here and there, but there will be very few who would really want 
to go past the convention and especially the underlying principle of it, 
namely, the separation d the two Budgets. (Hear, hear.) I believe, Sir. 
that the Government of India have en the whole stood by their part of 
this agreement in a satisfactory manner. The East Indian Railway and 
the Great Indian Peninsula Railway were taken over, and this year the 
Burma Railwa.ys, the contract for which is to expire, is also going to be 
. taken over. I wish to mark my appreciation of the manner in which the 
'Government of India have steod bv their 00ntract. a condition about which 
I know they hesitated very long be'fore they accepted it before this arrange-
ment was arrived at. 

I believe. Sir, that .there are several directions in which the Railway 
Department can usefully continue to tighten their hold on the various 
:avenues of touch with requirements of the provinces. I wish particularly 
to refer to Local Advisory Committees: in some parts these Advisory 
(Committees work to the satisfaction both of the Railway Administrations 
·concerned and also of the public. I have hea.rd. and I am" sure the Railway 
Department themselves may have heard. dissatisfaction from some pro-
vinces, and I wonder whether it would be asking too much, if I suggest 
,to the Honourable Member that in addition to the various small pamphlets 
-given to us they may give us a. summary of the working of the va.rious 
Local Advisorv Committees. especially containing inforrilation on one or 
two heads. I" would particularly. Sir. like to know how many meet.ings of 
these Committees are held every year. I also wish to know how many 
resolutions passed by each Local Advisory Comm.ittee are accepted b\ the 
local Administration. and where such a resolutIon rassed by the Local 
Advisorv Committee is rejected. I think it would be useful to this House 
·to know the main reasons why recommendations pl'.ssed by the majority 
of a Committee have been rejected. I feel that this is the only method by 
which we could bring more pressure to bear upon local office1'8 who. in 
some quarters I understand. treat their ~ i or  Committees and their 
<deliberations and decisions w;ith comparatively seant courtesy. 

Mr. B. Das: You are right. 

Kr. H. G. Cocke: Where? 
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Sir Purshotamdae Thakurdas: Where? I think, Mr. Cocke, we had 
better leave them unnamed; the Railway Board know the names. 

Sir, I wish to enquire how many meetings of the Central Advisory Com-
nJittee were held. 

JIr . .Tamnadas M. Mehta: None. 

Lieut.-Colonel B. A . .T. Gidney: One last year. 

Sir Purshotamdas Thakurdas: I submit, Sir, and I hope that the 
Honourable the Commerce Member will agree, that this is a highly unsatis-
factory state of affairs. If the Railway Department really do not want 
to coilsult the Central Advisory Committee, why put this House to the 
trouble of electing Members to it? I do hope-I do not want to say any-
thing stronger-that the Railway Department do not want to play practical 
jokes with the Assembly or with Committees which may be appointed by 
this Assembly. 

Sir, we were told last year that the railway programme of last year was 
an agricultural railway programme. One welcomes very much the reduc-
tions in fares and freights as announced in the budget speech of the 
Honourable Member. I have separated them, and I find that they are 
under nine heads in all. But I fail to see how the agriculturist is going 
to materially benefit by these. Of the total of rupees 2 crores and 99 lakhs 
reductirn, 1 crore and 22 lakhs goes, and very correctly too, for the third 
class passenger's benefit. Of the balance, 74 lakhs go to the reduction 
on parcels and luggage. Well, I do not think that one can say that many 
parcels are sent by the bulk of the masses. So I do not think that that 
can be claimed for the agriculturist. 28 lakhs go for kerosene, and I am 
quite prepared to concede that after the "kerosene war", which is 
at the moment on but threatens to stop shortly, this will give some relief; 
but the relief there is very  very insignificant. For minerals and oil (lakes 
15 lakhs, and jaggery ten; petrol comes in for 2 ~  which nobody will 
claim as going to the agriculturist; motor cars, horses a.nd livestock, 3 lakhs, 
and the next biggest item is 33 lakhs for uniformity of rates on the East 
Indian Railway and the Oudh and Rohilkhand Railway. Sir, there does not 
strike me to be much in .this for the tiller of the soil. I hope that reductions-
given hereafter will be judged from that point of view. I do not wish 
to further criticize this part. but I venture to ask the Hvnourable Member 
in charge why he does not think it worth his while to consult his Advisory 
Committee regarding the heads under which reductions in fares and 
freights should be given. I should have thought that the Central Advisory 
Committee attached to the Railway Department was the most appropriate 
body for this purpose,and, unless there is some special reason for secrecy 
in this matter, I wonder why the Central Advisory Committee and even· 
the Railway Finance Committee are both not consulted before the Rail-
way Department decide on reductions. I hope that in future we will have 
further room for reductions, and I wish that these two Advisory Committees 
that are attached to the Railway Department are consulted" 

Sir; there is just one more poittt I wish to refer to, and that is regard-
12 SOON. ing the question of surplus wagons about which we had such 

It bitter debate last Session. One does not want, Sir, to l ~ 

up old differences of opinion for after all the money has been spent. But 
I wish to say that the last letter written by the Railway Department to 
the Indian Merchants' Chmnber, who followed up this question even ,after 
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the debate in the Assembly because it has not been replied to further by 
that body, need not be considered as having satisfied tha.t  body. Per-
son ally , Sir, I am convinced and my Chamber are convinced, that the 
Railway Department blundered very badly there. I believe that we have 
told them pretty frankly and without mincing words what this House 
thought about their policy and I wish to make it clear that absence of any 
further rejoinder from my Chamber need not be taken as the Railway 
Department's final letter being satisfactory. . 

One word more, Sir, regarding Indianisation and I have finished. I 
have noted the Honourable Member's rema.rks in his speech regarding the 
pace at which Indianisation is going on in the Railway Department. °1 
hope to hear from my friend Mr. Jamnadas Mehta or Mr. Shanmukham 
Chetty the special reasons why such prominent members of the Railway 
Finance Committee thought it necessary to issue a statement to the Press 
saying-I am now talking from memory-that they were· dissatisfied 
· at the way in which the Railway Department were recruiting Indians for 
posts, and inviting letters to them from such applicants who had not 
received satisfaction from the Railway Department. I do not wish, Sir, 
to judge hastil'y between the policy of the Railway Department and where 
my Honourable friends, all very active e~n er  of the Railway Finance 
Committee, have differed. I know that Mr. Parse-ns as Chairman of the 
Railway Finance Committee is always anxious to meet the wishes of our 
friends, the non-officials on that Committee. But I also know that Mr. 
Parsons has limitations to his pc-wer,· and I ·therefore sympatlii!!e with 
him under certain conditions. All that I say is that if you want the 
separation of the Railway Budget not to be disturbed, if you want the 
Assembly to fully help· you in the policy laid down and which has yielded 
such go cd results, please do not play ~it  the policy which you have laid 
down; carry it out wholeheartedly and you will find all of lJS with you in 
looking after the greatest asset and property of the Governtnent of India, 
namely, the Railways of India. 

Pandit Hirday Hath Kunzru (Agra Division: Non-Muhammadan Rural): 
Sir, notwithst.anding the wide divergence between the budget figures aud the 
revised estimates, it must have been a source of satisfaction to the House 
to learn that the current year had been a prosperous one. Equally wel-
<lom-e must have been the announcement of the use to which the Honour-
· able Member intended to put the surplus at his disposal. The reduction 
of rates and fares is the naturaJ outcome of a prcsperous Budget, and while 
it is welcome to me, the most important feature of the Honourable Mem-
ber's statement seems to be the fact that he has shown his intention to follow 
a policy of strict economy, of prevention of waste and of making every 
rupee go as far as possible. It is indeeddesira.ble, Sir, thatour:Tevenues 
should increase. But. I venture to think that nothin!!" will better promote 
the telations between the executive a.nd the Legislature thaD an assured 
feeling on the part of the Legislature that the-executive was doing its very 
best to manage properly the property handed to its charge. 

The outstanding event in the Indian' railwa.y world during" the current 
year has been the publication of Sir Arthur Dickinson's report on the 
.aystem -of accounts; audit and ~ ti tic  of the Railways owned and 
-managed by the Government of India: I do riotpreterid, Sir, to under-
· stand ·a large part-of that report. But there are certain portions of it 
which even a layman like· me might understand to a certain extent. But 
before I advert to one or two of those recommendations which men ·with 
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. no special knowledge of Railways might be -able to understand, I should 
like to say a word about the separation of railway from general finances. 
which was discussed very fully last year. Now that the Dickinson report 
has been published, I trust that the House will, in accordance with the 
promise given by the Honourable the Conunerce Member the day before 
yesterday, be given an opportunity of reviewing the arrgangement which was· 
arrived at some time ago and which will have lasted for about five years. 
before it is revised next year. The gre·unds on which the revision was 
asked for were mentioned in detail by many Honourable Members last 
~e r  There is first of all the question of the method by which the Capital 
at charge should be calculated and I venture to draw the attention of Gov-
ernment to the fact that the debt repaid by means of terminable annuities. 
or sinking fund should be included in the Capital at charge. Then, there 
is the question of the payment of the interest on Capital in so far as the· 
lines on which the Capital has been expended have not become paying. 
At present that interest is charged to Revenue and many d us suggested 
last year that it should be charged to Capital. Then, there is the question 
of the manner in which the accounts of strategic lines should be handled. 
Should the system continue as it is at present in respect of these Railways. 
or should it be changed as the report of Sir Arthur Dickinsw indicates or' 
·should some other method be adopted? My Honourable friend Mr. 
Rangaswami Iyengar suggested during the course of the discussion last 
year that there was no rease'll why the Railways should not be treated 
as a whole. If that point of view is adopted, the loss on account of the 
strategic Railways must come out of the general earnings of the Railways. 
before the surplus is divided between the Railways and the State. There 
are also ether considerations, Sir, which arise in this connection and some· 
of them, I may mention again, were adverted to during the course of the, 
debate last year. Apart from these things, a revision of the convention 
which was arrived at in 1924 will give us an opportunity of generally 
reviewing the policy followed by the Railway Department during the last 
4 or 5 years in respect of many important matters. We shall then be able 
to judge what has been done in regard to Indianisation or the ure ~ 

of stores and other kindred matters. 

Having made these general observations, Sir, I hope the House· will' 
permit me to refer to one or two specific recommendations made in Sir 
Arthur Dickinson's report. The report I believe has not been placed before 
the Finance Committee and no effect has been given to it in the Budget 
placed before the House. 

An Honourable Kember: They have had it. 

Kr. A. A. L. Parsons: Copies of the report have been circulated to t ~ 
members of the Railway Standing Finance Committee, but none of the· 
proposals in the report has yet been placed before them. 

Pandit Birday Hath ltunzru: Sir, copies of the report have been 
received by other Members of the House also who are not members of the 
Railway Standing Finance Committee. One of the recommendations of 
Sir Arthur Dickinson is that to initiate and work the scheme proposed bv 
him 4 chartered accountants, 4 cost accountants, who need not be chartered 
accountants, and 4 production engineers should be employed. Now, t e ~ 

men are not to be employed for a definite term of years. The intention is 
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that, although they might be engaged in the beginning-for Q definite period, 
say 5 years, they shliuld 1tfterwards be absorbed in the permanent services 
and that they should be eligible for selection to higher vacant posts. Now 
in view of the importance which this House attaches to the question of 
Indianisation, I trust that the recommendations of Sir Arthur Dickinson 
with regard to an increase in the higher staff will be very seriously con-
sidered before they are given effect to. The examination for chartered 
accountants hip takes place, as everyone knows, only in England. Indians 
will, therefore, be under a handicap if only chartered accountants are to-
be employed. If it is finally decided in the interests of sound accounting 
that chartered accountants only should be engaged, I trust that the claims. 
of Indians who are duly qualified will receive preferential consideration. 
In any case, the proposal with regard to the permanent employment of 
men who might be engaged in the beginning for short periods only is one 
which will rouse serious misgivings in this House. I am willing to concede 
that from a business point of view it might be desirahle that men should 
'be brought in from other countries, but I trust that this step will be taken 
only when the necessity for it is made absolutely clear. , 
The second point that I wish to advert to in regard to Eir Arthur-

Dickinson's report is the policy which he has suggested in regard to the 
purchase of stores. I should not like to say much about it on this occasion, 
as I hope the House will have an opportunity later on of considering this· 
matter more fully than it can do now· But I cannot help feeling that 
if the recommendation of Sir Arthur Dickinson that a Chief Supply Officer, 
immediately responsible to the Agent, should be appointed and should be' 
authorised to exercise all the latter's powers of purchase is cc~ te  we 
'would have even more cause to complain hereafter than we have at present 
of the policy pursued by the Railways in regard to the purchase of stores. 

I should, Sir, before I sit down like to deal with the policy followed 
by the Railway Department in regard to the building up of the Reserve 
Fund. I asked last year whether there were any principles which guided 
the Railway Department in fixing the size of this fund. No answer, how-
ever, was forthcoming beyond the vague reply that, if they had a sub-· 
stantial reserve fund, the Railway Department would be able to fonow 
a bolder and more courageous policy in regard to the reduction of rates 
and fares. Now, we all know the purposes for which the Reserve Fund 
is beina built up. But is it not possible on a review of all the liabilities, 
inclu i~g unforeseen and sudden Iiabilities, which might fall upon the 
Railways to form some idea of the sum which might be set aside. say, 
every 5 years? A bad monsoon does not affect only the Railway Depart-
ment, it affects the revenues of every Government in India. We know 
that in the financial settlements which were arrived at. with the provinces, 
this was taken into consideration and every Provincial Government was' 
asked to lay by a certain sum annually in order to meet the liabilities with 
which it might be faced on the occurrence of a s'erious famine. I wonder 
whether some such principle could not be followed here after a review of' 
all the liabilities which the Railway JJepartment might be called upon to 
meet. Apart from this, Sir, I think thereis a strong objection to allowing 
the reserve fund to increase without having any very definite. idea of the 
principles which should underlie it. We learnt laRt year that the reserve 
fund is merged in' the cash balances of the Government ()f India, and that 
Govemment pay the Railway Department a rate of interest which is less' 



LEOISLATIVB· .'saBLY. [22ND FEB. 1928. 

[Pandit Hirday Nath Kunzru.] 

llv 1 per cent. than the market rate of interest. Now, as the Railways 
~rro  capital every year for new construction, the State which takes over 

the reserve fund practically re-lends this money to the railways at a higher 
.rate of interest. But even if the Railways were paid the same rate of 
.interest at which Government borrow in the open market, my objection 
-to the policy pursued at present would not be weakened. The present 
practice in a sense comes to this. Railway customers are taxed in order 
to provide money for the construction of railways. Now here, we see 
-that, apart from the depreciation fund, we have a debt redemption fund, 
the ohject of which has been stated to be to improve the credit of the 
State and to enable it to borrow money more cheaply for productive pur-
poses than it has been able to do in the past. This policy, of setting aside 
a sum for the reduction or avoidance of debt in addition to the provision 
made for depreciation in the Railway Budget, is followed mainly in the 
interests of the Railways, and it does seem to me necessary that this 
policy should be reconsidered. At present, as I have said, we provide 
money for the reduction of -debt out of the general revenues in the interest, 
mainJy, of Railways. Then, Sir, the interest on such portion. of the railway 
capital as is not productive is charged to railway revenue and in addition 
-to that the reserve fund is also practically used for railway construction. 
If there is a surplus,. it should either be made over to the people frotn 
-whom it has been derived in the shape of a remission of fares and rates or 
-the general revenues should be enabled to benefit by it. It should not 
go to the reserve fund which is sufficiently large now and which will 
lltand at about 19 crores at the end of next year. We have to remember 
that the railways benefit considerably by their association with the State. 
A private railway company CQuid not borrow on such favourable terms as 
the State does and, as the Honourable E'ir Basil Blackett pointed out last 
year, the Railways pay no income-tax. If, in view of these circumstances. 
we desire our Railways to make a certain contribution to the State, it is 
by no means unreasonable. I do not mind, Sir, which of these two poli-

o cies is pursued, but I do think that we should not aHow our reserve fund 
to grow as it is growing up at present without having any definite idea of 
the uses to which it is to be put. At present, as I have said, the practica.l 
-effect of allowing the reserve fund to grow up indefinitely is to tax  the 
travelling public in order to find funds for railway construction. 

Mr. Jamnadas lI.lIehta (Bombay City: Non-Muhammadan Urban): 
Sir, the Honourable Sir George Rainy perhaps knows that I am not rising 
to congratulate him but to sympathise with him. 

Mr. B. Das (Orissa Division: Non-Muhammadan): Then why apologise? 

lIr. Jamnadas JI. Jlehta: But as this is his first budget speech, he 
is rightly entitled to our indulgence and, therefore, instead of castigating 
him, I would only warn him. I S8y, Sir, that the Railway Member ana 
those Members of the House, who have showered congratulations on this 
Budget, are living in a world of unreality; that the financial position of 
the Railways as disclosed in the budget figures is not so very satisfaetory 
as it looks. Sir George Rainy is quite right when he says on page 2 of his 
speech "that, I think, is the result which on the face of it is satisfactory." 
"That is perfectly true. On the-{a,ce 'of it it is satisf!iCtory, but at ~t  
root of it· it is not. . -- . 



'THE RAILWAY BVJ)GBT-:-aJUIQAL flISCUSSION. 

Sir George Rainy was beaming with tiile~ lten ~e mad"etha.tspeech. 
tHe distributed compliments all round, except to the tax-payer (An 
'Honourable Member: "Except you!") T4ank ~O  I don't need them. 
He talked of railway income having gOlleup by a few cror~  and of eXpendi-
ture havibg fallen' by many lakh" , He· talked of passenger and goods 
traffic. having grown; of three lakhs and odd more wagons carried filled 
with pulses, grains and other agricultural produce, thereby creating an 
impression d agricultlJra 1 p!ol'perit,Y. Then with a great fanfare he 
announced the reduction of rates and fares, and thereby sought to make 
.)ut that the Railways were prosperous, and that there was every rel.l8on 
to be satisfied. It is necessary to say that this picture is grossly overdrawn. 
The House should remember that we have had six consecutive good mon-
soons, which is not a good fortune which the Railway Member can always 
claim as a matter of·right. We have had Assemblies which have voted 150 
crores of capital during six years. We have added 2,200 miles of, rail-
ways. If the traffic has increased it is because the mileage has increased. 
If he can show that t.he traffic has increasAd on the looting of the same 
mileage, then there is some reason for congratulation. But I wish to 
show that on the footing of the same mileage the traffic has not increased, 
income has not increased, our average income per mile has not increased, 
the net receipts have not' increased. On the other hand our expenses 
have decreased leSR than they ought to have with falling prices further 
accelerated by the exchange nexus. I shall ask the House always t·) 
keep in mind that the railway mileage in 1924-25 was 27,300, and in the 
budget, year it is going to be over 29,500. If you bear this in mind you 
cannot go wrong, and most of these congratulations have proceeded from 
,the fact that these relevant factors have been ignored. Bearing'this fact 
'in miDd that the mileage has increased Honourable MemberS will realise 
on analysing the figures that the gross earnings per mile in 1924-25 were 
36,980, in 1928-29 in the budget year they are going to be 34,970. That 
mealtS that after four years our gross receipt!> per mile have decreased by 
nearly 2,000 per mile, instead of increasing. SimHarly, the net receipt 
per mile in 1924-25 was 13,957. In the budget year it is going to be 
13,117, again a deficit of 840 per mile, And how can any reasonable man 
accept the statement that there is a progressive increase in our earnings 
Far from that. It. is progress in the direction of the tail. 

Sir. if you look at our surpluses after deducting ~or ing expenses and 
interest r.harges from the gross receipts you will realise that in 1924-25 
our surplus, was 13 crores and 16 lakhs. In the budget year it is going 
to be 10 crores and 64 lakhs: Does' this indicate either that economy 
has been practised or that earnings have increased, or that efficiency has 
grown? You have gone back in every direction. You are earning less 
per mile' gross and you are e~rning  less per' mile. net,. Your SUrphlR is 
smaller and vet on grOundR whICh I have yet to dIsco'ver we are asked to 
believe that 'the Railw:ws are prosperous and that everything is going on 
very well. I am saying this with a View tliat thf: House ShOliId take 
warning. Let us not 1ive in false. hopes that t~e RaIlways are really pro-
gressing in the direction of becommg ,more paymg: They are not. And 
one bad monsoon will bring out the c11fficultIes whuh we have not hlld to 
face for t,he last five or six 'Vellrs. If mv friend, Colonel Gidney, will pro-
perly work up his mathemati;-s he will fin;' that when you are l~ ing ~ o 
thousand per mile Tier year m In"QSS reeelpts, whe!l you are losmg ~ t  
Inmc1red Dl't 01'1' mile eVE'rv vem:,. VOll cannot,'lhallenge the propOSItiOn. 
that the Railways are not prospenng. 

B 
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Lieut.-Colonel B. A. I. Gidney (Nominated: Anglo-Indians):· Why 
blame the monsoon? 

Mr. lamn&das •• lIehta: I am not blaming the monsoon. I am calling 
attention to the fact that it is a great mistake to ignore the monsoon, that 
you may have occasionally a monsoon not vtlry favourable that in that case 
t.he. picture which seems to be rosy will not be so bright, and that the 
mctors now concealed will come out in greater force to show the great 
room for econom. which exists but which is now concealed owing to th(> 
exchange factor.,' . 

Sir. I have shown that so far as the figures of 1926·27, 1927-28 and 
1928-29 are concerned, the pOE.ition is that since 1924-25 there has been 
a deterioration in gross income and a fall in the net receipts. On the 
basis of the figures of 1927-28 (October), it has been" claimed that passenger 
tratlic ~ been increasing. That also is not correct. Roughly for every 
erore of capital sunk in Railways, 9,93,000 passengers were carried in 
1924-!:l5,-to-day that number is 9,40,000; so that the number of passengers 
per one crore of capital sunk has gone down by 53,000; and the total re-
duction in the number of those who travel on Railways is something like 
36 crores. Look at the question from any point of view; you will not come 
t{) the conclusion that the Railways were doing well in comparison with 
1924-25; they have substantially gone down. 

Sir, much is made of the reduction of rates' and fares. Now, Sir, t ~ 

is a question which the House ought to examine very carefully. There 
has been no reduction worth the name; for what little you get you may 
feel grateful comparatively. But absolutely we are still paying more for 
1aavellirl/l. than we used to pay before 1913-14. I estimate, Sir, that 
the increase in railway fares made in 1921-22 was nearly 55 per cent. over 
the fares of 1913-14. So what was 100 in 1914 became 155 in 1921-22; 
that has been further increased by 12! per cent, owing to the appreciation 
of the rupee and works out at 19 points; to-day therefore the traveller is 
paying something like 175 where he used to pay 100 in 1913-14. 

Mr. A.  A. L. Parsons: Has the Honourable Member taken into account 
the rpductions in Hl26? '  , 

Mr. Jamnadaa II. lIehta: I am coming to that; the reductions that 
have been made the year before the last and which are proposed to be 
made now, as has been pointed out by my friends here, do not apply at 
all to the basic distance 6f 50 mires. Weare told of a telescopIc reduc-
tion. which sinks into microscopic insignificance if we look at the fact 
that the reduction (-.f fares simply does not come into force till you have 
reached 50 miles; so that the reductions of 1926 and those which are  now 
announced touch only a fringe of the whole position. According to the 
<?urrency o i io~ the prices in 1924-25 were 157 as compared with 100 
In 1914 n~  ccor ~g to the Labour Gazette to-day the prices are J48. 
So that whIle the pnces ~ risen from 100 to 143, the rates and fares 
have riRen to 175-surely no one can claim that any reduction in rates and 

-fares has taken place. ' When the Railway Member announces some re-
ductions he makes an imposing show of generosity. He talks seriously about 
the neceRsity of caution  lest our inc~e l~  and the reserves are ~ lete  
~  so on. As a matter of fact, the mSlgmficance of the reductions in the 

~ ll  rates 'and fares would be obvioul' if the analysis is carried out, on 
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~t e Jines I have indinnt-ed. There is one special point about the so-called 
,reduction of freights. It is said that we are benefiting the agriculturist 
"hy proposing reductions on manure, oil cake, kerosene oil, this, that and 
'the other, and that we are foregoing a revenue of Rs. 106 lakhs. That 
~  be so. What I want to point out is that the agriculturist is still 
bemg charged by the Railway" as freight on his grains and pulses and on 
all the wheat and all the u~e and all the cotton that you may be carrying 
at th;e same old r t~ whICh has been rendered heavier by the additional 
handICap of 12t per cent.; and therefore unless you give some reduction to 
~ e ap-icUltUristR to the extent of 10 or]5 per cent. on the freight for carry-
mg hIS produce to the market, this little reduction on kerosene oil and oil-
cake and manure and so on will not go very far towards relieving him. 
He would willingly pay tbe present rate on manure, oil cake and kerosene 
oil if you reduced some 10 or 15 per cent. from the freight of carrying his 
produce to the bazars. I ~ thus shown that the reduction of rates and 
'fareR is mere pye-wash. 

'Now, Sir, I shAJI tum to the question of the acquisition of lines whose 
'contracts are maturing; we find that the Railwa.v Board i!' very slow iIi 
this direction. ., 

Mr. President: The Honourable Member had better leave .that point 
lor some other occaSion . 

. "Mr. Jamnadas M. Mehta: Then, Sir, I will close, as I startd, by 
-observing that the financial situation as revealed in the budget figures is 
!;o(;d on the face  of it, but is bad at the bottom. We are to-day much 
worse off than 'in 1924-25; thc reductions of railway rates and fares are 
trumpery. There is too much of expenditure and if that is reduced, we 
can get what the House and the country badly require-a much greater 
Tf'duction "in 'rates and fares. . 

"awn Muhammad Ya.kub (Rohilkund and Kumson Divisions: u ~ 

madan Rura]): Sir, 1 am not one of those who consider it a part of their 
'cre€d to remain ungrateful to any individual or any organization even when 
ihey deserve our gratitude. My religion teaches me that one who is un-
grateful to man cannot be grateful to God Almighty; and, therefore, Sir; 
I wish to join the Honourable Sir George Rainy in paying a.,iust and . well 
deserved tribute to the Honourable Mr. Parsons for the admIrable manner 
in which he has handled the finances of the Railways in India and for the 
l ~ n interest which he has shown in his work as the Financial Commis-
sioner of the Railwav Board. I would also like to couple with Mr. Parflons 
the name of his in~nci  adviser, Mr. Hayman, to whose thorough know-
'ledge of the details and comprehensive hold upon his work the present 
prosperous condition of. the r il ~  finances is due to a great extent, I 
also take this opportunity to offer . my . thanks. to both the Honourable 
gen~le en for the courtesv and con l e~tlOn whICh t.hey showed me aR a 
member of the Railway Finance CommIttee. 

It is a matter of satisfaction to me, 3S one who actively supported the 
seheme for the separation of the Railway . ~ get  from the General 
Budge,t, to see that the experiment has fully JustIfied Itself by the succeSII 

aehieved during the last two ~ e r  

I have no doubt that the reduction in fates and rei~ t  proposed b, 
"the Ronourllbl .. Sir Geor{te Rainy will be generally appreciated. Bu\ 

B 2 
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I can not help pointing out in this connection that the reduction in long 
journey fares of the third class will not much help the poor man of the 
country. It is only on the occasion of pilgrimage or other religious 
fairs that the poor man once or twice in his whole life takes a long journey. 
His ordinary travels are usually confined to short dil!ltances, namely, from 
his village station to the headquarters of his tehsil and district, and the 
proposed reductions do not at all cover such cases. However, by the 
removal of the distinction between the mail and the passenger trains' 
fares a great nuisance has been removed which I am sure will be appre-
ciated by the travelling public. 

I believe the Government is fully alive to the great competition which 
the motor service in India is putting up against the Railways and there 
can be no gainsaying the fact that they are more comfortable arid more 
convenient for short distance journeys; therefore, unless particular care 
is taken to make short journeys by rail cheaper and more comfortable than 
the motor service, the Railways in India will lose a great source of their 
income. Not only a. reduction in short journey fares but also a. careful 
programme of the time-tables is needed to meet the requirements of the 
public. In this connectioa-I may point out that time-tables prepared 
at headquarters situa.ted at long distances by officers who have no personal 
knowledge of the different "local ~  are often not suitable to the general 
public. Since the lg ti~ of the Oudh and Rohilkhand Railway 
with the East Indian Railway the timings of the Railways running iIl' 
Rohilkhand are often very inconve4ient to the pUblic and hence the motor 
traffic is increasing day by day in this part of the country. In preparing 
the time-tables for local and passenger trains, which generally terminate 
after travelling certain distances, the views of the Divisional Superinten-
dents and the Local Advisory Councils should be obtained for guidance. 

I am sorry I have to repeat again my complaint of last year about the 
long time which a train takes between Delhi and Moradabad. A distance 
of only 100 miles takes no less than, five !hours. This is a shameful state 
of affairs and requires prompt action. The Delhi-Moradabad line is a 
very important section of the Railways and both these places are trade 
centres. e~i e  this it also connects Delhi with Lucknow, the de facto 
capital of the United Provinces. It is therefore highly important, that, 
the speed of trains on this line should be improved and at least one 
express train should ron between Delhi and Moradahad. 

I wish also to place on record my appreciation of the \York and the 
~ te  in vogue in the tw;p railway workshops at Liloofi. and Bombay. 
which we. the membersqf the ~il  Finance Committee, inspected 
during the course of last ~ e r and aln fully satisfied that a great deal of 
reduction in the cost of. repairs is due to the efficient working of these 
workshops. But the economy achieved by the succesRful management of 
thf' East Indian Raihmy workshop is, to a certain extent. neutralised ~  

certain extril.vn.gant acti9ns Of. t e~  a inE. body of t.his se.ction of the Rail-
way. As an e le ~  ~  the yearly, cost of the Loco. Shed 
:.nanagement unaer the present'!J ' Indian, Railway system as compared 
with the old Olldh and Rohilkhand Railway system incurred at Moradabad 
and Lucknow Sta.tions. Under the Oudh and Rohilkhand mana.gement 
there was one Shed Foreman in charge of the Loco. Shed drawinO' a; salary 
of Rs. 550 a month. one day shedman drawing; l ~  
of Rs. 80 p"r men!'lem. on!' night shedmrln at RE<. 2flO per mensem ana one. 
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Loco. Inspector drawing Rs. 450 plu. Rs. 75 travelling allowance. The 
total amount of their salaries came to Rs. 1,415 per menS8m or Rs. 16,980 
per annum. The same staff with the same salary was employed at Lucknow 
. and the total amount of the salaries of the Loco. Shed ma.nagement 
both at Moradabad and Lucknow came to Rs. 33,960. Now under the East 
Indian Railway system the expenditure of the Loco. Shed management is 
~ follows:· 

One Running Shed Foreman at Rs. 600 per measem plu. Rs. 80 
Sunday allowance, 

Three Assistant Shed Foremen at Rs. 425 per mensem each plu. 
Rs. 170 Sunday allowance. 

Three shunters at Rs. 40 to 50 each per meDsem, 

Three elerks at Rs. 40 to 50 each per mensem, 

One Power Travelling Inspector at Rs. 500 per mensem plU8 Rs. 75 
travelling allowance. 

One Coal Inspector at Rs. '500 per mensem plm Ro. 75 travelling 
tlllowance. 

One Staff Inspector for both the stations, namely, Moradabad and 
Lueknow at Rs. 700 per menSfID. 

In this way the total cost of one station is Rs. 4,235 per mensem and 
Rs. 50,820 per annum and the total amount of expenditure for both the 
stations comes to Rs. 93,240 per annum. Thus for the same amount of 
work under the East Indian Railway management tbere is an excess of 
Rs. 59,280 per annum as compared with the expenditure during the late 
o()udh and Rohilkhand Railway management. I 

Under the Oudh and Rohilkhand managemept there was one Works 
Manager at the LucknowLoco. and Carriage Workshop drawing Us. 700 per 
mensem whereas now we have one Works Manager on Us. 1,200 per 
mensem imported from the E.ast Indian Railway section, with 
·one assistant under him. The man who was formerly Works Manager 
under the Oudh and Uohilkhand management and performed his duties 
,quite efficiently has now been reduced to the position of an assistant. 
Besides the Assistant Works Manager there are several other supervising 
In-charges although the amount of work is just the same as it was before. 

This state of affairs to my mind is due mostly to the fact that the 
Railway Board has left the Agents quite independent and does not exercise 
that supervision and controlling power which is necessary for the successful 
'running of an organisation. I want the Railway Board to take note of this 
fact and hope that in future they will not allow the Agents a freedom 
whi(>h is more akin to irrespoosibility than independence. 

Mr. N .•• Joshi (Nominated: Labour Interests): When I sometimes 
'COnsider questions connected with the railwayadministrat,ion in India, the 
question arises in my mind-for whom are the Indian Railways intended. 
Sir, the origin of the Indian Railways is in the profit-making instincts 
of the British capitallists. The British capitalists wanted to have safe 
investments. They started. co ~e  to establish ~il  i~ India. 
That is the origin of the n~ n l ~  u~ the B.ntlsh c t~ t was 
not quite content to get a DaIr return on the capIta1 whICh he had mvested. 
"He further thought' that if he started railways in: India, those ra.ilways 
would afford a very good market for the wOl'ksliep8 of . Great Britain. 
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That was the second object for which the Indian Railways were originally 
started. These Britishers thought in the third place that there would 
be a good field for the empl?yment of a number ~  riti~ er  .. Lastly. 
they thought that if the RaIlways were started With their capItal and 
if the Government which exercises 80me control over them .sometimes 
is. British, . they may manage the Railways also in such a way that the 
Brit,ishers travel1ing in India should get the most benefit from the railways. 
Sir, that seemed to me to be the ol1iginal objeet for which Indian Railways 
were started. Later on, the British capitalist thought of a sti'll better 
plan. He thought there was not much use in investing his own capital 
in the development of Indian Railways and it would be better if he 
could make use of the money belong:ng to the Indian people for that 
purpose while he retained all the advantages which he had enjoyed. This 
was quite a clever move. You may remember, Sir., that a large number 
of my Indian capit.alist friends in this House showed a great love for the 
nationalization of the Reserve Bank or the State Bank. I did not expect 
them t.o show such a love for the nationaliz'at,ion of the banking industry 
and for a State Bank, but a cynical friend suggested t.o me that they 
thought it was a very good plan for them, because if there was a share· 
holders' bank it would be necessary for them to put their money int(}. 
it in order to get on the irector t~  whereas in the case of a State Bank 
it would not be difficult for them to become Directors without invest;ng 
any of their money. In the same way the British capitalists thought 
it was folly on their part to invest, their money in the development of 
Indian Rafi.lwaYR when they could get _the same advantages by the 
investment of Indian money. So, Sir, the Indian Railways came to be 
developed with State money. Naturally we expected that the originaE 
object for which the Indian Railways were maintained would underg{}. 
a change, but unfortunately it is not poss1b1e still for anyone to say 
that the original object has entirely changed. Look at the question of 
railway management from the point of view of the people who travel 
DD Indian Railways. You will still find that the Indian Railways give 
their . greatest attention to the first and second class passengers, the-
classeb by which the Britishers naturally travel. You. go to any station 
E-Vf,ll now and you will find that first there must be a European refresbroen_ 
rooIDj, nnd then, if the station is It very big one 'like Delhi, you may have 
I8D Indian refreshment room. Every train must ha.ve a first and second 
~l  carriage, but certainly there "are some important trMns on which 
it is decreed there need not be third class carriages at all. You might 
say that there was a reduction of fares for third class passengers; but 
it has been made clear here now t.hat that reduction applies only in 
the case of a very small number of third class passengers. You can look 
into any aspect of the t.ravelling facilities on Indian Railways and you 
",ill find that the sale attention, or at least the main attention, of the-
railway administration is directed towards making the first and second 
class traveller quite comfortable. Last year I showed that the railway 
Administration gets from every first class seat only as much as they get 
from a third class seat. Nobody can say that that is good business. A 
third class seat may require you to put in say Rs. 100 in capital cost" 
while a first class seat may require say Rs. 1,000. You must therefore 
make mOre out of a first cLass seat than out of 8. third class seat. That 
is ordinary business and nobody can say dt is not good business to expect 
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that higher return. But in fact the Railways are IJlaking only u ~ as 
much from the first c:Jass seat as from the third clasR !leat, The implica-
tion of this is quite clear. and It is that the Railways are intended for the 
benefit of those who travel by the first or second class, and if the money 
is to be found for the comfort of the first, and second class people it must 
be found by taking a little more from the third class passenger. I cannot 
see any other meaning in the facts which I have just given. The only 
meaning is that the first and second class traveller must get his comfort 
at the cost of the third class traveller. 

Sir, I do not wish to speak more on this point. But I may say also 
that although it is now a long time since our raIlways were started, you 
may say about a hundred years, the railway administration in India is 
not yet self-reliant in the matter of its stores and supplies. If the Rail· 
ways in India had c~e  to build up railway industries in this country 
I think a hundred years would have been quite sufficient for them to 
build up all the ;industries ~c  are necessary for the administration , of 
,the Railways. Is it really impossible for us to build workshops where 
thE' engines necessary for our Railways could be manufactured? Our 
Railways still depend upon locomotives from foreign countries, and a large 
number of other manufactured articles come from foreign countries. It 
is true tba,t if you take the total amount spent on stores you may find 
that an equal amount is spent on Indian siores as on foreign stores. 
But the Indian stores may perhaps consist of bricks and stones and such 
thingEl. while the foreign stores ma.y consist of manufactured articles, 
Unfortunately I could not find from either the Report of the Railway 
Board or from the Budget and statements and explanations furnished 
what klind of stores were . purchased in Great Britain and wha,t kind in 
India. It is clear a;1so from this point of view that the original object 
for which the Indian Railways were started has not undergone much 
lchange. 

Then, Sir, there is the question of the employment. of Europeans. 
We are told tha.t the Railways are being Indrianized very fast. Sir, I have 
seen the figures given in the Indian Railway Report and I have not yet 
found that the number of Europeans employed has gone down. The 
number is still going up. . It may not be going up very muoh, but the 
· total number of Europeans engaged has not yet been reduced; the number 
js gradUJally growing up. What really it means is this. We are India.n.iz-
ing. but in order to give the Indians more we shall create more jobs, 
80 that our IlumbE)r may not be reduced. Sir., that is the meaning which 
I a.ttach to the present kind of Indian:ization. (An Honourable Member: 
"po you mean Englishmen or Anglo-Indians?") I am not talking of 
either Englishmen or Anglo-Indians, because we are 1ust now considering 
the question of the original object for which Indit8Jl railways were intended. 

Then, Sir,. there is the question of the Railways looking after their 
employees. We have heard of economies and retrenchment in our work-
· shops. If the Railway Budget would show very clearly that the. charges 
of supervis:on are going down I could then understand the just.ifica,tion 
for reducing the nuniber of people who are engaged in our workshops, 

but as a matter of fact the c r~e  for supervision are not 
1 P.M. '. going down but Qre going up a. little bit. I would Hke the 

· RonQurable Member in charge of the Railway Department to produce 
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iiguresand tell WI whether there is economy in the charger:; for super-
,,:sion. If there is no economy in the cha,rges for supervision and if you 
are making that economy by curtailing the number of subordinate people 
employed or reducing their wages, I think your economy is not obtained 
u. <a proper manner. You are gett.ing your economy or you are producing 
~ur economy in the repau-of engines and wagons I:It, the cost of the 
poor employee" of the Railways. It is quite true that these employeea 
still work in your workshops although xou may reduce their numbers 
and indirectly increase their work or perhaps may have reduced their 
wages, but that is not ani indication of your treating youI' railWiay employees 
justly. Sir, I need not dilate on this question at greater length on this 
occasion. r am sure t,here will be some other occasion when I can speak 
on that subject. But from the points of view which I have placed before 
!,OU I am still doubtful whether the Ra.ilways in India are intended for 
the .people of India and for increasing tqeir comfort dmringtheir travel 
and generally for benefiting the people in this country. I still feel, Sir, 
that the angle of vision of the Railway AdministratIOns in India must 
undergo a great change before the Railways in India begin to serve their 
proper funct.ion, namely,. increasing the happiness of t.he IndliAn peop'le. 

Mr. K. O. Reogy (Dacca Division: Non-M.uhammadan Rural); Sir, I 
have so often been described as an enemy of the oOBvention of the separa-
tion of railway finance from general finance that I am not ashamed to coil.-
fess that t.he portion of the speech of the Honourable Member in charge 
of Ra,ilways which appeals to me' most is where he promises that this 
question will be inquired into in the near future. My Honourable friend, 
Mr. Kunzru, has already referred to the various points that need to be 
looked into. But my position has been that it is not merely enough to 
bring about An adjustment of the commas or even the full stops in that 
convention. My Honourable friend, Mr. Kun zru , was talking, about cer-
tain adjustments which may have to be made perhaps between capital and 
revenue charges and the re-examination of the basis of the calculation of 
the Railways' contribution to the general finances, and all that sort of 
thing. My position, however. has all along been that as a result of 
agreeing to this convention this Assembly, imperfect as its control is over 
public affairs, has parted with a large portion of the control that it used 
to exercise before the convention was accepted. My Honourable friend 
Mr. Jamnadas Mehta last year referred to his experience that as a result 
of the practical working of this convention the Agents are in the enjoy-
ment of much larger powers than ever before, and that they have as a 
matter of fact usurped certain powers of  the. Assembly. I am very glad that 
I am speaking in the presence of my tB'onourable friend Mr. Jamnadas Mehta 
to-day because he was one of the warmest supporters, if I am not very 
much mistaken, of the convention when it was originally agreed to. (Mr. 
JamnadaB M. Mehta: "I still am.") You are? My !Honourable friend 
is a little repentant if the circumstances be what he stated last year. 
(An Honourable Member: "He is incorrigible. "): 

"Now that we are consid.ering the Budget it would interest. the House to know &8 
to what is the nature of the oontrol that is exercised hereafter in reg!U'd to the 
sponding of the money that W8 vote for the different purposes of the Indian Railways." 
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If anybody cares to go through the Evidence Volume of the Public Accounts 
-Committee that met last autumn in Simla, he will find ample material to 
doubt the assertion that is so often repeated by the Official Benches that 
the Assembly has not parted with even a fraction of the power that it 
possessed over the Budget. If Honourable Members will refer to the 
evidence given by M;r. Parsons, the Financial Commissioner, and Mr. 
Hartley, the, Accountant General, Railways, before the Public Accounts 
-Committee which scrutinised the accounts for 1925-26, they will find what 
large powers of reappropriation are at present enjoyed by the Railway 
Department as a whole and by the Aglents in particular. (Mr. A.  A. L. 
Par8on8: "Less than before the convention. ") I do not know, because 
contemporaneously with the establishment of the convention a very large 
portion of the financial powers was delegated in the first instance from 
the Secretary of State to the Government of India., and in the second 
instance from the Government of India in favour of the Agents, and my 
Honourable friend Mr. Parsons will perhaps revise his opinion when he 
reads his own evidence on the point and that of Mr. Hartley. I am 
going to place Mr. Hartley's evidence.-just a few lines-on this point, 
because it seems to me that even the audit control has got diluted under 
this convention. ~  Hartley was asked as to what was the actual figure 
which guided them in coming to a conclusion as to whether the Assembly 
grant has been exceeded, or whether there has been a saving! and £hmgs 
of that kind. Now Honourable Members are aware that what we pass 
here in the shape of Demands for Grants are contained in this blue book 
~n  the very large number of pink books which are circulated along with 
the budget papers contain very many proposals, including sanctioned 
schemes and unsanctioned schemes of the different Railways, and the 
~ ount  contemplated in the pink books exceed the amounts that we 
actually vote in the blue book by, I think, very many crores. Now ~r  
Hartley, the Accountant General, Railways, to whom we look for seemg 
that the control of expenditure which this House exercises is actually 
maintained, take,s a very curious v,iew. IRe says; 

"My own ·feeling is that I ought to be guided by the gnmte sanctioned by the 
.Asaemb1:v ", 

but in spite of this "feeling" he .has allowed himself to be guided more by 
the pink books than by the blue-book because,he adds, "the question is 
what is that grant?" A very curious quest,ion to ask for an Accountant 
General! "Is it the main gIl"ant," he asks "or are we to be guided by 
t,he distribution made in the pink books which in my opinion is very much 
more? It exceeds the grant very much." Then he says: 

"I have taken the pink books on which the total demand aI the Assembly is based 
as the detailed demand for the railway grant. I have treated that as the original 
grant." 

That is to say, he practically gives the go-by to the blue book with which 
alone we are concerned here, and he atta.cheo far greater importance to 
the· pink books, which,. as I said, contemplak much larger ~ount  than 
we sanction here. This is the sort of control which even the Accountant 
General is at present exercising under the present convention. Now, 
Sir, the Honourable Member in charge has glven us an idea of the 
procedure which he proposes to follow in haying this inquiry made. I 
do not miderstand why he wants to proceed in such a roundabout fashion. 
FIrst of all he says. "Let us hllve the discussion in t.his House lmrl if the 
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discussion here reveals a desire on the part of Members to have the con· 
vention re-examined, then I am going to take up the question",-as if we-
had not a discussion on these lines la.st year also. 

Now, Sir, the second stage will come when he will ask the eXamilltltioll 
of the Dickinson Committee's Report to be expedited int ~ Rni1wu): 
Board; the third stage will come when the Finance Committee .in its turn 
will be asked to have its say; the fourth stage will come when he will 
put forward his proposal before the Legislative AssBIIlbly for the appoint-
ment of a Committee. 1 do not know whether it is necessary to g1Oabout. 
this business in such a dilatory fashion when the Honourable Member 
knows perfectly well t.hat there is a general desire on the part of Members 
to have the convention examined, and, that at as early a date as possible. 
The convention Resolution itself indirectly contemplates the re-examination 
at the end of three years of its working and now we are completing the 
fourth year. (An Honourable .Member: "After three years. That is 
what it says. ") ~o  Sir, the points that 1 want to be carefully looked 
into, from my point of view, are as to how far the Assembly control has 
been diluted under the convention; and how far the audit control is main-
tained unaffected.. This will of course include the question of separation 
of audit from accounts. The third point would relate to the nature of the 
Treasury control, and that would raise an inquiry into the dubious person-
ality of the Dr .. Jekyll and Mr. Hyde of the Railway Board, I mean the 
Financial Commissioner, who in one capacity is a member of the Railway 
Board, and in another the ambassador of the Finance Department in the 
Railway Board. 

Now, Sir, let me come to the popular feature of the Budget, namely, the 
reduction of rates and fares. A great deal has already been said on that 
subject., and I do not propose to detain the House at any length on this 
point. It is a pleasure to me to find that an earnest beginning has been 
made towards the reduction of rates and fares which had to be put up 
during the very first one or two years of the existence of this Assembly. 
1 remember the days when we had rather a heated debate in the first 
Assembly of which "I was a Member, with regard to the question of the 
increase of rates and fares. The first point that I want to raise here is 
~ to why it is that the Eastern Bengal Railway has been excluded from 
the benefit of this reduction. We find' mention of certain State Railways 
expressly to which this benefit of reduction will apply, and then there is 
a general statement to' the effect that the Company-managed lines also 
will be invited to come into line, but what about the Eastern Bengal Rail-
way? I hope, Sir, that there is some very serious justification for the 
Honourable Member to treat tbe Eastern Bengal Railway on a differential 
basis in this matter. Reference has alread v been made to the fact that 
the short' distance traveller in the third cl ~  is not being benefited at all. 
Reference has also been made to the fact that the average miles travelled 
by each third class passenger is about 33 and odd points. It is very curious 
that although the number of third class passengers is going up, the average 
miles travelled by the averae-e third class passenger is going down steadily 
The figure was 37 in 1921-22 and it has com£' down to 33 and odd now. 
Now. that is a point t ~ which I direct the attention of the Honourable 
Member in oharge. And this brings me to the question of principle as to 
whef,her t,he rates and fares in the Indian Railways are being fixed with' 
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reference to the well known flrinciple as to "what the traffic will bear." 
OQ this point I rememher there was a i cu ~ion in the Assembly in 192& 
and the Financial Commissioner gave rather a fantastic definition of this 
well-known formula. What he said was this: 

"You have got two limits. You have a minimum limit as you cannot charge for 
your fares a smaller sum than will he sufficient to meet the additional expenditure 
involved in carrying the traffic; and the maximum limit is that you must not charge 
fares higher than the traffic will hear; that is to say, you must not charge fares higher 
than the traffic will hear; that is to say, you must not charge fares which wilI hav!\.. 
the result of diverting traffic from your line." 

It is a very curious paraphraA€ of that policy, and when he made tha.t 
statement, I interjected: 

"Have you read Acworth's definition? Do yon agree with that!" 

He said: 

"Yes". 

Now, Sir, Acworth give!'; quite· a different definition of this formula. And 
this is what he says: 

"The real meaning of the phrase is that, within the limits already described-the' 
superior limit of what any particular traffic can afford to pay, and the inferior limit 
of what the railway can afford to carry it for-* .. *  , So regarded, 'what the 
traffic will bear' is a principle, not of extortion, hut of equitable concession to the 
weaker members of the community." 

According to Mr. ~ l  definition, he would charge as much as he clin so 
long as traffic will not be diverted; and there is very little chance of the 
traffic being diverted, having regard to the circumstances of the Railways 
·in India. They are in the position more or less of monopolists and that 
was a fact which was admitted only the other day by the Honourable Mem-
ber in charge. Now, Sir, I do not know whether the third class fares have 
been fixed with reference to this weH-known formula, third class short 
distance fares. Is the third class short distanCe travElIIer in a' position, 
t-o pay the fare? Gan such traffic bear the rate which is sought to be· 
maintained even under the present revision? Now, Sir, this principle is 
equally applicable to goods traffic. And in this connection I should like 
to know what justification. there is for the reduction of the freight on' 
petrol, for instance. Here is an article of luxury; there is absolutely no· 
justification for reducing the freight. I remember a debate on this point 
last vear which was raised at the instance of Colonel Crawford. But I 
warn' the Government that they are encouraging a potential competitol' 
in the motor road transport. And apart from that, I consider that there 
is an ethical principle behind the formula .. What the traffic can bear ", 
and there if; absolutely no justification, looking at it from whatever point 
of view, for reducing the freight on an article of luxury like petrol. 
Now. Sir, I very much regret to find that there iF; no mention of the 

coal trade in the Honourable Member's speech. The Honourable Mem-
ber in charge is so very unkind as not to mention the fact that the reduc. 
tion in the fuel cost is due partly, if not largely, to the fact that the price 
of coal has gone down very much. I find that the Officiating Chief Come 
missioner of Railways, speaking in another place, was more fair in t i~ 

matter, because he gives the first place in the reduction of the fuel bill 
to the fact that the price of coal has been reducea, but the· HonoUrable-
Member in charge altogether ignores that fact and mentions various 
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llltlthods by which economy in consumption was effected. What I we.nt 
to say is that you are taking advantage of the misfortune of a primary 
industry of this country, for 1 find that in 1926-27 a saving of Rs. 75 lakhs 
.and odd was effected in the coal bill due entirely to the fall in price of 
.coal; then in 1927-28 a further reduction was effected to the extent of 
11 annas per ton, comparing the price of that year with 1926-27. Then 
in the budget year it is stated that a contract has been entered. into for 
coal which has been quoted at 5 annas per ton less than in 1927-28. That 
shows that in two years a reduction has been made of just a rupee per 
ton, and yet the Honourable Member in charge has no solace to offer to 
that trade, in its dire distress, in the shape of reduced freight. Now, Sir, 
as I will have an opportunity of raising this point at greater length later 
. on, I do not propose to go into it any further. 

Kr. Varahagiri Venkata Jogiah (Ganjam cum Vizagapatum: Non-
Muhammadan Rural): Sir, I wish to speak a few words with respect to cer-
tain asPE'cts and policy of the railway administration. The Honourable the 
·CommeIC'8 Member referred to the progress which Indian administration has 
made, in the speech which he delivered on the budget. No doubt, this 
-question about the Indianisation of the railway services will be dealt with, 
later on, in this house and therefore for the present I shall deal with the 
.treatment meted out to Indian Officers who have been taken into the higher 
ranks of the railway services. I wish to premise by saying that the treat-
ment ".,hich they receive is very unsatisfactory and their position is v.ery 
n ecur~  As an example, I wish to t~e the South Indian Railway. In 
the year 1916, the Home Board of the South Indian Railway authorised the 
appointment of Indians into the higher ranks of the railway service. At 
tha.t time they stated that "on taking a broad view of the matter it was' 
undesirable that any distinction shc.uld be made in the matter of pay 
between lndians. and Europeans who are to be employed in the superior 
grades." The Indian officers were accordingly appointed and placed in 
the same grades and drew the same salaries as the European officers did 
and h'ld the same standards of promotion and privileges to look forward 
-to. 

There were on the 1st J anuarv 1920 ten such officers on the staff of the 
~ut l~ i n Railway .. Of t e ~  four officers were directly recruited and 
. confWl16'j in the. supeIior grades' of the service. All of them entered the 
service before the vear 1920, and in March 1920 for the first time the 
overseas allowance ·was introduced into the South Indian Ra.ilway. The 
Home Board, for somerea,son or other, failed to sanction this allowance to 
the lmliml officers who were entitled to the same consideration. In the 
'beginning of the year 1922, however, the Home Board considered the ques-
tion of th, grant of this allowance also to t ~ Indian officers and extended 
,the same privilege to them. They not only granted them the allowance 
but also allowed them to draw the allowance with retrospective effect from 
,the ve'lr 1920. In 1922, therefore, these officers drew the allowance with 
et~ l ecti e effect. But, for some reason best known to themselves. the 
Home Board, all of a sudden, made a clean volte face and ruled, 'arb,i-
·traril,Y, ihat these concessions should cea.se, in the case of Indian officers. 
inuriediatefy they were promoted into a higher grade. The result of this 
decision Vi'8.B that these officers who drew the allowance, with retrospective 
-effect, had 'to disgorge the same and submit to the orders of the superior 
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o~cer  There has been a great deal of correspondenc.e and controversy on 
thIs subject and the letters of the Chief Auditor and the Deputy Account-
ant General and the GOYemment B:xaminer, on the subject, leave no doubt 
in the matter. 

Theil came the Lee Commissioll in 1923. As a. result of its deliberations,. 
certain c.:ncessions were announced and tbe Secretary of State for India 
in making an offer of the Lee Commission's concessions to the South 
Indian Railway officers, addressed a letter to the Home Board of the South 
Indian Railway on 30th June, 1925, and sent along with the letter, a copy 
of the Statutory Hules and a statement of eoncessions granted to the offi-
cers of the State Railway. 

Concessions A(3) and A(4) of t ~ statement assume that overseas pay 
can be drawn by certain officers' of Asiatic domicile. Rules 3 and 5 of the-· 
Statut •. ry Rules confirm the Government of India:s erder, Ullder which 
Indian officers already in service were to get special pay oonesponding in, 
amount to the overseas pay sanctioned to officers of non-Indian domicile_ 
The H ':Int£: Board accepted the offer in its entirety. 

Thet'cupon, the Railway Board, in their letter of the 14th February, 1926,. 
to the Agent of the South Indian Railway communicated sanction of the-
concessi.r,ns, and in paragraph 3 of their letter stated as follows: 

"Exillting incumbents of Asiatic d9micile will be allowed to continue to draw their 
present scales of pay, etc., but future entrants of Asiatic domicile will be restricted to· 
basic pay only -and wiII not be eligible for any overseas pay." 

This spf'eific provision is thus clearly meant for the four Indian officers who" 
were in service prior to the consideration of the question of overseas pay. 
But evm these four officers have been denied the equivalent pay and it 
may be noted that the expenditure involved by the grant of this conc,ession 
was not appreciable. In spite of these concessions, the Indian officers have,. 
after reaching the ma..ximum of their Assistants grade, been acting or are 
confirmed in the district grade, but without getting the sanctioned overseas 
allow au }c. The Home Board, therefore, has gone back on its own orders. 
which it communicated in their letter dated the 12th April, 1922, and which· 
are in L nequivocal terms expressed as follows: 

"The Board are pleased t<l rule that Indian officers in the service of the. South 
Indian Railway Company at the time of introduction of the new scale aliall receive 
with effect from 1st January, 1920, special allowances corresponding in amount to the 
overseas allowance drawn by an officer on non· Indian scale." 

So, in 'Vorking out the concessions of the Lee Commission, these officers 
who on('e got the allowances in addition to basic salary have been deprived 
of the same. 

kll the other Company· worked Huilways, with the solitary exception of 
the South Indian Railwa:-. have sanctioned this overseas allowance, and the 
Railw:w Board. as I have already submitted, sanctioned the same in the 
orders contained in paragra.ph 3 of their letter da.ted the 14th February, 
1926, already refel1ed to .. But, t?e Board have failed to noti~e that, such 
orders have not been carned out In the case of %e South Indlan R8.llway. 
I may say that this is a case of "undue prefercnee" referred to under para-
graph 32 of the South Indian contracts and working agreements with t ~ 
Secretfl, .·v of State. This inequality can and should be immediately re-
medied ... 
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Generally, two reasons are given for the treatment accorded to these 
Indian officers. One is, that the acting allowance rules on the South Indian 
Railww are more liberal than those of the Government. This is not a 
-fact. -"['be acting allowance rules, as a matter of fact, are not more liberal 
· on the South Indian Railway than those on the State and other Railways. 
Moreover. the rules are more liberal to European officers and not to Indian 
· officers. Indian officers of the rank of Assistants and drawing the maximum 
pay in that grade draw the same pay when promoted to the next higher or 
district grade, whereas the European officers draw at least twenty-five per 
• cent. extT!; allowances' in similar circumstances. This, surely, is no equal 
· treatment. The second reason given is that. the rules in force at the time 
when the Lee concessions were introduced precluded Indian officers from 
· drawing the allowance granted under the concessions when promoted to 
the higher grades This is agajn, Sir, based on a misconception and mis-
understpnding of the rules. The rules in force referred to are those in-
troduced b:) the Home Board, and not by the Railway Board. The accept-

~ ance of the conditions attached to the Lee concessions cancel or supersede 
.&l.l mles and ordern previously existing. If this is not so, why did the 
Railway Board expressly stipulate the conditions in regard to clause 3 of the 
· concessions forwarded to them, and what is the meaning of the Railway 
Board a'J0epting the same? I submit that this is sheer injustice to allow 
-these I\oncessions only to Europeans and not to Indian officers, and I urge 
on the Railway Board to set right this grave wrong done to the Indian 
,officers and extend to them the same privilege that is enjoyed by the Euro-
pean .,fficers and thus redeem the pledges given by the Home Board and 
the Railway Board. 

Then· is one other point which I wish to speak about and that relates 
to the working expenses of the Railway Company, and that is with respect 
to the wooden sleepers that are f;upplied to the Railwa:v Company. I 
,nnderstuDd that ....... 

1Ir. President: That is a very big subject. 

Mr. Varahagiri Venkata logi ~  I shall continue in the afternoon. 

-'Mr. President ~ In the afternoon 7 

Mr. Varahagiri Venk&ta logiah: Thank you, Sir. 

~  President: No, not in the afternoon. 

1Ir. Varahagiri Venkata logiah: Then the day after to-morrow. 

'fhe Assemblv then f\djoUJlJed for Lunch till Twenty-Five Minutes to 
Three of the Clock. 

The Assembly re-assembled after Lunch at Twenby-five Minutes to 
Three of the Clock, Mr. President in the Ohair. 

Mr. Muhammad Yamin Khan (United Provinces: Nominated Non-
:Official): Sir, I join in congratulating the Government for having framed 
a good Budget. But at the same time I want to take a few minutes in 
pointing out something and to place those suggestions for the favourable 
.(',onsideration of the Honourable Member in eharge. I shall deal, Sir, only 
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with the United Provinces. I am glad that the few !uggestions, which I 
made several years ago and which I had been making every year thereafter, 
have been accepted by the Government as regards certain lines. But 
unfortunately certain lines of vital importance have not been taken up 
this year. They have been put off till 1931-32 for survey and 1932-33 for 
-construction. These lines are very important not only for passengers but 
also for goods. The agricultural population of many districts cannot send 
their g{)()ds to the markets and they are hampered in their trade by not 
having any ra.ilway lines in these places. That is why I ask the Honour-
a.ble Member now to t.ake up t,he survey of these lines earlier than 1931-32 
and construct them before 1932. It is proposed that one branch should 
;go from Shikohabad via Etah to Kasganj and then pass on to Debai and 
from Debai to Gunnukhteswar and from Gunnukhteswar to Roorkee--that 
I cannot understand .... 

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): On a point of 
-order, Sir. Have "'e got a quorum in the House? 

Mr. President (After counting the Members present): If Honourable 
Members do not care to attend I cannot help it; the House stands adjourned 
till to-morrow morning at 11 o'clock. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 23rd February,·1928. 
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